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Choulddar,
i/o Tractor Nagar,
Euchni, District Eehore,

... Applicant
0 ,.y:i«.^No . 447/2003

Keshav Prasad PaniJ®,
ui/o Shri Ramavatar Pani]^,
r/o Tractor Nagar,
Budlmi, District Beiore,
liadhya Prad^h ... applicant

Versus

1. Union of India

Tlirouch D ecr etary,
Hinistry of iicricaluure,
Governmenb of India,
iris hi Bha;;an,
No.; Delhi-110 00 1.

2. The jjir ecto r.
Central porra iiachinary Training £■;
Tasting Institute#
Hinistry of ^^griculture,
TrciCtor Nagar Post Office
Budlmi District Bd:iore,
i'lUdhya Pradesh^  ucoii a.cspondents

I*"! ^ ^Ol A fvuy iiQ'voCi-.te i Bliri B.^i. Dharmadiiijdiri)

,.R (Or a 1)
By non'ole Diiri Bar;;eGh/.'ar Jlaa, Haiber (cv)

xieard tlie learne-i counsel in botli the
0 ». iS .

2. The appiicanus h.^ve prayed for beino



relieved so es to join thy nov/ posts for

vdiicli they hoye elso sou'^ht lien in the present

postj for tv;o years.

3« at the very outset, the learned

counsel foe the applicant hi^s informed that

tile applicants have since oeen relieved to

join the na; .-osts and the same has been

confiriued by the learned counsel for the

V"
responaents hca-ddooKc-joinf-.raaoit that the

applicants have been relieved to jcin their

nev; posts on 7 .7 . 20 0 3 by hespondont No, 3.

It is, however, submitted by the learned

counsel of the appiicsint that the matter

relatinp to lien is, however-, yet to bo

sorted out by tlie rc^pondoti'ts . In this

connection, he has referred to tlie ins'cruc-tions

of the ilinistry of Home .difairs as pl'hred at

iinridcai e <^-12 anolias submitted thct the aonli-

cants may be allowed to retain their lien

against their previous posts in the parent

Cr'geini ;:ation for tv/o years o-s ore vie. ed for

under the said ins true ticris ,

3» Ihe learned counsel for the reas,_;ondenti

IPS, iiOv.-evcr, sa.jiaittcd that this aspect of

tiie ill- star \/aij, neea to ao looJc,.d into by "die

r i-oiicento in consul'taticn v/itli the authorities

concerned and it may take some time. Ho has



i

also eabinitted that their reply to this

OA has been prepared and has been sent for

vetting by the Ministry of inv;. However, as

major relief prayed for by the applicants has
already been granted by the respondents and

onl^y tile matter relating to lien needs to be

considered/<i€3sided,. and v/hich will t^ke

considerablejtinie, as it involves consultation

v/itii the autliorities concerned, it is obseivod

tlmt these tv/o need not be kept pending

for a formal reply being submitted by the

respondents .

4^ We have, accordingly, considered

the facts ^nd circumstances of the case and
>*

also hcve perused the materials available

on rosord, and after having heard the learnea

counsel for the applicar.'t and the learned

counsel for the respondents, we are of the

considered opinion, keeping in viev. the

fact that major relief has already been

granted by tlie respondents to the applicants

by relieving them to join fhri nd/ posts

that the remaining relief regarding retention

of lien in respect of the applicants may be

settled by the respondents with reference to

the relevant instructions on tlie subject

including the one as has been placed at

<ann€2x;ure I by the applicants. In order to
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facilitate early decision by the respondents,

leave is granted to the applicants to file

a fresh representation on the subject relating

to lien end which shall be considered and

do^iided by the r^pondents within a period of

three months from the date of receipt of a

copy of this orda: by issuing a reasoned order

in accordance with rules on the subject#

5. Viith this,: these two 0ns are

disposed of in terras of idie above directions,

v/ith no order as to costs.
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